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THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): I hope that the Members who
have participated in the Calling Attention
Motion are quite satisfied with the answer. We
shall now take up the Private Members’
Resolution.

PRIVATE MEMBERS’ RESOLUTION

Resolution for Evolving a mechanism
to Tackle Corruption

THE VICE-CHAIRMAN (MISS SAROQOJ
KHAPARDE): It is going to be quarter past
three.

We will have it for two-and-half hours from
now. Shri Ramdas Agarwal.
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“Having regard to the fact that corruption

is increasing day-by-day endangering

democracy and lowering the political and

ethical standards, this House resolves that

there is an imminent necessity to evolve a
mechanism to tackle the problem.”
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SHRI RAMDAS AGARWAL: Madam, I
move:
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“That having regard to the fact that
corruption is increasing day-by-day
endangering democracy and lowering the
political and ethical standards, this House
resolves that there is an imminent necessity
to evolve a mechanism to tackle the
problem.”
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THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE) : Mr. Minister silence please.
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SHRI SANATAN BISI: Madam, a point of
order. This miatter cartnotbe mentioned because
this is sub-judice. (Inzerruptions)

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Where is the question of point
of order?

SHRI SATISH AGARWAL.: He is only
making a passing remark. He is not going into
the merits of the case. (Interruptions) He is only
citing certain incidents tike fodder scam
...(Interruptions)....
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THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr Bisi, you yourself are a very
renowned lawyer and you know it.

SHRI SANATAN BISI: Madam, I have not
submitted anything wrong.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): But the hon. Member has not
said anything wrong. He was just making a
passing remark. Why there should be any
misunderstanding?
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SHRI SATISH AGARWAL: Mr. Salim, the
issue that Mr. Ramdas Agarwal has raised in
this House is not concerned with parties.

SHRI MD. SALIM: No, no I do not blame
them,

SHRI SATISH AGARWAL: Why are you
diverting the whole issue to Rajasthan, to West
Bengal. He has not referred to the scandal of
WAKEF properties in Bengal. He is not referring
to that.

SHRI MD. SALIM: This is right. It is not
true. That is why we have asked for a judicial
enquiry.

SHRI SATISH AGARWAL: So it is across
party barriers.

+{ JTransliteration in Arabic Script
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SHRI MD. SALIM: We have seen the list
in the Hawala Kand across party lines.

SHRI SATISH AGARWAL: So is his
premises of argument.
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DR. D. VENKATESHWAR RAO (Andhra
Pradesh): Madan Vice-Chairperson, I rise to
support the Resolution moved by Shri Ramdas
Agarwal. Actually, there is a separate
Resolution listed for today against my name at
No.2, and the cortents of my Resolution are
similar to thosein the Resolution moved by Shri
Agarwal. So, I also share his views.

A few years back whenever we came across
a scam or a corruption case, the amount
involved used to be in thousands of rupees.
Sometime later it used to be in lakhs and a
little later in crores. Now these scams have
become routine matters. They are not in one
or two crores. Now a scam involves Rs 50
crores, Rs 100 crores, one or two thousand
crores or more. This is the kind of atmosphere
which is prevailing in the country. And at whose
cost?

Very recently it was stated by somebody that
to be involved in a scam has now become a status
symbol. But at whose cost? Thousands of crores
are being pocketed and high level people are
involved, but at whose cost? Even after 49 years
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of Independence, it is at the cost of the po
man, the poor man who cannot get a full me
to fill his stomach, the poor man who cann
get a shelter for himself, the poor man wt
cannot get the benefits of education, health ar
so on, the poor farmer whose sweat is feedir
this country. It is at the cost of the poor peop
that these scams are taking place.

If you go through the recent scams, you w.
get a lot of details. I have got a big list of scan
which occurred in the recent past. Here is on
for instance: "165 million bank sca
unearthed." This is dated May 24. "Huge ca:
deposits were made in the banks of Bombay
Indian rupees. Forged documents, fabricate
customns clearance certificates and bills of ent.
were produced, showing imported roug
diamonds and computer parts.” "Rs. 550 cror
was funnelled abroad officially through ti
accounts of the Hongkong and Shanghai Bank

4.00 PM.

“Rs. 100 crores were siphoned off fro
Calcutta banks”. This is another scam. Tl
Allahabad Bank, the Bank of Baroda and tl
Punjab National Bank were involed -
siphoning off of these Rs. 100 crores.

Another scam was the Rs. 400 crore Ranc
land scam. Morethan 100 acres of primary lar
in Ranchi town was illegally transferred
several individuals.

There was the molasses scam in U.P.
hundred cattie-feed firms of Uttar Prade:
allegedly diverted their entire allotted stocl
of molasses to distilleries at exorbital
blackmarket rates.

Nineteen cases of medical scams are to t
probed. There was the Rs. 50 crore medic
scam in Delhi.

Also, there were violations by satellite T
companies of the FERA regulations. Two doze
TV channels are reportedly paying millions «
dollars towards transponders’ rental to foreig
companies in hard currency.

‘There is the Nadia scam. This is a land scar

So many scams are of recent origin. W
know other areas where scams have taken plac
For example, there is the recent Rs. 133 cron
urea scam. At whose cost? During that peric



273 Private Members’

the poor farmer was running around for urea.
He purchased it in the btiickmarket. But Rs.
133 crores were sent away from our country
without the RBI permission by invelving the
political as well as the official machineries.

There .is the animal husbandry scam in
Bihar. This is also in front of us.

The other scams are: There was the Rs.
5,000 odd crores bank scam in which the hard
earnings of so many poor and middle classes
put in banks were involed.

In these areas, the JPC was constituted. The
JPC gave some recommendations. After that,
the Action Taken Report was given. Even then,
the culprits were not caught. Lakhs and lakhs
of small people, poor and middle ciass peopie
were affected. Their hard-earned money was
lost.

Coming to other scams, regarding the
Hawala Scam,we all know very well that in
1991 the CBI found the Jain diary while raiding
the Jain houses, but in 1994 some third party
filed a petition, and the CBl was asked to
produce the Jain diary before the Supreme
Court. At that time many people were involved
in it.

We all know how exactly these scams were
going on.

In the same manner, if we come to other
Departments, for example, the Railways, we
all know that in 1994 the Consultative
Committee and other commitiees of the Railway
Department opposed the purchase of 5,000-HP
engines from foreign companies like the ABB
etc. Even then, the Government at that time
refused to accept the recommendations of these
committees, and it went on purchasing railway
engines and railway wagons at higher prices. If
the normal price was Rs. 5,000, it purchased it
for Rs. 10,000 to Rs. 15,000,

Likewise, there have been so many other
scams. They have been there everywhere, in
every department. We are seeing that
petroleum and petroleum product consumption
has been increasing day by day. At present we
require one million gallons of petroleum and
crude petroleum products every day. Previously
the country's requirement was less than this.
At that time we imported 40 per cent of our
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requirement. Now we are importing 50 per cent
of our present requirement. By the end of the
century, we will be consuming two million
gallons of petroleum products every day. What
would be our import requirement at that time?
At present we are spending 30-40 thousand
crores of rupees in foreign exchange to purchase
the crude and oil products. Now we have
increased the price of these products at the cost
of the poor man who has been suffering since
long. The ONGC and other connected
departments are not taking care of the real
situation that is obtaining in the country. Nor
do they have any plans about the availability of
oil and oil products wealth in the country. They
could not explore them properly. They are
working just for the sake of a few individuals
who are exploiting the whole wealth of the
country for their own benefit.

In the same manner we know how much
power generation is needed. We also know how
private parties are coming and quoting their
prices for setting up power projects. For
example, while the State Electricity Boards are
constructing power projects at a cost of Rs, 2/-
crores per mega watt of power, private parties
are quoting Rs. 4/- crores to Rs. 5/- crores per
mega watt. For example, the Vizag-Hinduja
Project, the Dabhol Project, the Cogentrix
Project, which I have come across, are having
their power purchase agreements, which are
much higher.

Similarly, we know very well about the
sugar scam.In 1994, there was shortage of sugar.
The Cabinet was informed about it in time, but
no arrangements were made to import the sugar
in time. On the other hand, the black-
marketeers were informed about the situation.
They started importing it. The original cost was
about 190 dollars per tonne. It had been
increased to 350 to 400 dollars per tonne. Rs.
2,000 crores of the country’s money was spent
in this way. This is how the normal price of
sugar, which used to be Rs. 10 per kg. had gone
up o Rs. 16 per kg. In the process the poor
man suffered.

So,all these types of scams are there around
us. They are at the cost of the poor man, who
has been suffering for the last 49 years, who
could not get a full meal to fill his stomach,
who could not get education and proper health
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facility. It was at their cost that Rs. 3,000 crores
were squandered away.

In this situation it is our duty to evolve a
concrete mechanism so that those who are in
high offices and are involved in this kind of
scams are booked. The Lok Pal Bill is being
contemplated by the present Government and
is being talked by every party. When we are
thinking of this kind of a Bill, let us be very
cautious also. Already Lok Ayukta is there in
the States, but it has not been of any help so
far. This is our practical experience. Lok Ayukta
goes into allegations and scams and all that,
but it could not do anything, because its report
is scrutinised by its appointing authority i.e.,
the Cabinet. It is the Cabinet, which has to take
a decision. If this kind of an arrangement is
there in the case of Lok Pal also, then it will
also not be of any help.

So, in this case an autonomous body has to
be constituted. It should be directly under the
control of the President. It should go into every
aspect of the scam, every aspect of corruption
that is taking place in the country. It should be
responsible to the highest authority. It should
not be influenced by anybody.If you constitute
a body or a commission, it would be of some
use and then there would be some respect for
the politicians in the country. With these, I
conclude, Madam. Thank you.
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
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OF PARLIAMENTARY AFFARIS (SHRI S.R.
BALASUBRAMNIYAN) : You said so many
things about Scams. (Interruptions) You
referred to so many Scams. (Interruptions)

SHRI RAMDAS AGARWAL : During my
forty-five mintues speech, I have not named
anybody. (Interruptions)

SHRI S.R. BALASUBRAMANIAN : Now,
let him have his say. Don't interrupt him.
(Interruptions)

SHRI RAMDAS AGARWAL : I am not
interrupting. I am saying... (Interruptions)
Otherwise, he can say whatever he likes.

I (FAR TS Gvd) : Jion <, 3
e & T gt fomslt ot 1w A& o = gw
e faag @er F31 § 19 wEe @ §) ey
AR wiR T fay Semn =g @ s aifeny, syt
AY it Tog @ g1 1WA aEaeit w e
fore ¥ g2 fet o fag e v f&F e
oIS 319 Hife )

it gera=; Hon: feg ik g 1 3 e
AT ATER R R M A FEWE
T 09 B: T uon fn T gae) e
[ T FHE I | A HR S A e gu witE
ITHT G A G M | THAQ =% F| &
wrEFA WA W AS w1 9w Sy wsit w e
T AR TH.TE. DB A @ FLIH 919 S
%1 9 Paen off S W= @ = s
e A A FQ 1T TSR Y e od g ot
i ot @ o s e fewaE ®
w5 A o T¢ € T deand. @ Wi
faER & iU TN FT U BT TWHLEH
St A 9% TR D T A = e
|/ == HE o, FifE aE frag o 4 dfws
gt I oft 37 el A 7 T € it AR
AT WY fF a1 SeE 3 | Yo U W«
[T | FTET S Y e faa +Y 99 w4 |
AT H TG F1 967 q¢ AR 39 w3 o
1 @ 1 IS H TR # AR €
feoran v, for g W0 W fiye s 147 s
= & ) 3 werifas Yarelt 9t fafa g i fr ==
= freaa T 0 o FE T aE @ E-ER,
w2 we ¥ T wEEn vt %5 | ool
Iarat @ wfy @ 78| swfE Torhifae A g
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Mggag A A @A d A FA M@ )

IraEy (HH TS @) : @@ F W)
ATY agd oW1 | |y |
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SHRI SANATAN BISI: Madam, I am quite
iware of it. | won't take much time.

Madam, this is really a very solemn occasion
vhen we are discussing the menace of
:orruption. So far as the present Bill is
:oncerned, whether it is this side or that side,
ve should be united and we should sincerely
ry to know the causes of corruption. Now |
vould like to submit one thing. So far as this
{ouse is concerned, so far as the other House
s concerned and so far as the people, at large,
ire concerned, Madam, you will be happy to
:now that the United Front Government and
wur Prime Minister are striving a lot to review
he whole system in such a manner that there
hall be no corruption in our society. As you
inow, we are going to introduce several Bills,
ind so far as those Bills are concerned—several
viembers have also stated this—primarily |
vould like to say one or two things. The United
‘ront Government is committed for the Lok Pal
3ill, for the review of the Official Secrets Act.
And as you know, so far as the discretionary
Juota is concerncd—as it was prevailing, and
here are chances of corruption——already the
vinisters have been instructed in this regard.
Jur Governmnt is committed to bringing in
:lectoral reforms as well as reforms in the
udicial system. Sometimes in the House as well
1s outside the House when we talk of morality
ind of the men which is popularly known as
‘Mulyabodha” for upholding moral values, we
rery often take the name of Shri Lal Bahadur
shastri, and whenevr some occurrences take
slace and we talk about those moral values, at
hat time with all solemnity we take the name

[19 JULY 1996]

Resolution 282

of late Shri Lal Bahadur Shastri and 1 would
like to put on record some of things which Shri
lal Bahadur Shastri said. There was a debate
in Parliament on 9th June, 1962, Shri Lal
Bahadur Shastri—he was a Home Minister at
that time—taking into account the growing
menace of corruption appointed a Committee.
That Committee was known as the K.
Santhanam Commitee-—Mr. Santhanam was a
Member of Parliament—and that Committee
submitted its Report on 30th March, 1964; that
Committee had considered, at great length, all
the aspects and had reviewed the circumstances,
the circumstances which were prevailing in the
year 1964 as well as the circumstances
prevalent prior to that period.

That Committee had at length examined the
nature of the problems, the extent of corruption,
conduct rules, disciplinary rules, preventive
measures and the law and order situation
relating to corruption. I would like to submit
before the House, Madam, that after the
submission of the Report by the K. Santhanam
Committee in the year 1964 nothing has been
done. It is very clear that the Governments at
the Centre led by various political parties had
never cared to implement the recommendations
made by the Committee headed by Shri K.
Santhanam, Member of Parliament. If those
recommendations had been implemented
properly, our society would have been clean.
Another point which I would like to submit, as
my learned friends have already stated, is that
we are all aware of the fact that there is
corruption in all walks of life. The moral values
of our society have gone down too low. When
provisions like section 161 of the Indian Penal
Code, section 5(1) of the Prevention of
Corruption Act, 1947 and section 123 of the
Representation of the People Act, 1951 are
there, offences are being committed and the
punishment is being meted out very rarely. It is
because our society, our whole system, is
degraded to such an extent that we do not care
for all these provisions and procedures.

As you know, Madam, it is under the
leadership of Mahatma Gandhi, who is known
for his personality, integrity, honesty and non-
violence, that we fought for the freedom of our
country and we got it. Unless and until the
legisiators and politicians at all levels are clean,
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we cannot administer the society in a proper
manner and do justice to the people.

Another point which I would like to submit
is regarding judicial activism. Why did judicial
activism come to the force? People really think
that judicial activism would give them some
result. It is because of the political instability
and political inconsistency that is prevailing. I
am not going to name any Government. It was
solemnly agreed that we would discuss all the
aspects and bring to the limelight that we were
above politics. Whatever we are discussing
today is for the good of the society. So far as
the question of cleaning the society is
concerned, our Government is committed. I
hope that our Government will take steps
accordingly. As far as the Report submitted by
the Santhanam Committee is concerned, I
would submit that it should be acted upon. With
these words I conclude and thank you for giving
me this opportunity.

SHRI! NILOTPAL BASU (West Bengal):
Madam Vice-Chairperson, I would like to thank
Ramdas Agarwalji for bringing this Resolution
on a point which, I think, agitates the minds of
not only the Members of this House but also
the people of the entire nation. In fact, in the
recent past all of us had taken part in an election
process. I think, among many other issues, the
types of issues which have been sought to be
raised in the Resolution have been agitating the
minds of the people. Now the first point that I
would like to make here is that it is true that
one really need not go anywhere, if one is to
judge the issue from a partisan angle. But at
the same time, what is really corruption? The
ways for rooting out corruption can be
formulated only if we can really define and we
can really determine the factors which go into
the very notion of corruption. I think corruption
is not a subjective activity. The House has to
be disabused of the fact that it is an aberration.
I think corruption is a product of a specific
socio-economic and political reality.

The point we are discussing here today is
corruption is increasing. Corruption is in a
process of genesis that has been recognised in
the Resolution itself. But how, in the first place,
cerruption came into being! As long as there
were no divisions in the society, there were no
surpluses to be appropriated, there was no
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objective basis for the emergence of corruption
As and when the notion of individual property
developed, the notion of corruption came intc
being. So it is an age-old notion. But what today
distinguishes the issue of corruption, as nevei
in the past, is the frightening dimension that i
has corruption and the implications with which
that corruption has come to be associated, in

‘my opinion, not only threaten democracy but

the very existence of we Indians as people and
the nation. So here lies the importance of the
issue that it has assumed today at this point of
time. Now I don't want to go back to the days
of that kind of primitive society. But in a more
contemporary Indian context, what are the
political factors that have gone into the real
frightening dimension of corruption as we have
seen today? I think one of the major factors is,
politics which was a propelling factor for the
future movement of the society, of human
activities, has taken a back seat. We are
quoting certain individuals, certain
personalities, who played a unique role in our
freedom struggle. At that point of time a certain
principle, idealism, was followed by millions
of people for a cause. Now we have seen, over
a period of time, a systematic effort at
idolisation of people. Really, that is why we
have to search for an answer. Unless there are
certain principles, unless there are certain
ideals, on the basis of which people can be
united—it can be a political issue, it can be a
social issue or it can be some other issue—there
have to be certain ideals which will spell unity
of the people, it is on the basis of the elevated
level of popular awareness that corruption can
be fought out. I think we can discuss corruption
for any length of tie. But ultimately the system
cannot develop any loophole-free safeguard for
itself for cleansing social processes, political
processes unless there is a sufficient awareness
among the people against all these things. The
requisite level of awareness of the people can
only come about if we put forward certain ideals
which people will embrace and on the basis of
which the imagination of the people will e
fired. It is in this context that I would also like
to move a small amendment to the original
Resolution. I think not only corruption but
communal and sectarian understanding should
be added. in the first line itself because these
things are becoming interconnecte” Mr. Meena
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was also trying to say it. Actually, what is
corruption? Apart from economic offences, if
I try to evoke certain religious sentiments of
the people to ask for votes, it is as much
condemnable as somebody committing
economic offences to reai,]y assert political
power.

Therefore, I feel, that this issue should also
be taken into account. It is also connected with
the question of democracy. We have a
democratic system. We have a political system.
We have a Constitution. Now this kind of
things, corruption and communatism, make us
operate beyond the confines of democracy and
the Constitutional scheme of things. As a result
of this, we are having the kind of changes that
are taking place in the economy.

THE VICE-CHAIRMAN (MISS. SAROJ
KHAPARDE): Mr. Basu, kindly conclude.

SHRI NILOTPAL BASU: I will take
another three to four minutes.

THE VICE-CHAIRMAN (MISS. SAROQJ]
KHAPARDE): I will have to then cut down
three to four minutes from some other Member's
time.

SHRI NILOTPAL BASU: I can conclude
right now if you want me to.

THE VICE-CHAIRMAN (MISS. SAROJ
KHAPARDE): Mr. Basu, please don't
misunderstand the Chair. I am not asking you
to conclude right now.

SHRI SURINDER KUMAR SINGLA: Let
him speak, Madam. He is talking a lot of sense
today.

SHRI NILOTPAL BASU: I think, Mr. Singla
does not listen to me often, otherwise, the
qualification 'today' would not have been there.
Anyway, as a result of this, what we are seeing
today is a chilling reality and it has come out in
the Yohra Committee report. Now, when I speak
about these things, Mr. Singla will say, here is

& communidt 3ficdkihg with the 18th century
mind-set. The Vici8itudés of thé tharket forces
a8 Part of the FeforhProcess that We hava been
seeing in the last five years are directly
responsible for the Kind of economic offences
that have been takifif place. All economic
offences canbe directly connected to the manner
in which mindless economic reforms were
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adopted. Dr. Rao was talking about all these
things. Is it really a coincidence that the system
was trying to respond to a certain economic
philosophy which resulted in the committing
of economic offences? These things have to be
accounted for. There is a nexus between the
politicians, the bureaucrats and the criminals.
They run a parallel administration. I was seeing
a cartoon somewhere. In the cartoon, a
gentleman asks a criminal, "Is that political
party protecting you?" The criminal replies,
"No, we are protecting the political party. We
do notneed anybody's protection.” This is a sad
commentary on our times. Now the point is
what is the way out? Mr. Bisi was talking of
judicial activism. But this cannot be a lasting
solution. We have the executive. We have the
burcaucracy. We have the judiciary. All these
have a role to play. If the executive consciously
abdicates its responsibility, if there is a
conscious attempt to bypass the legislature.
then, the Joad of the system, the load of the
Constitution will fall upon the judiciary and it
will be forced to delve into matters which it is
not supposed to. Notwithstanding some good
judgements, this cannot be a hgalthy
development for the future of our democratic
system.

Therefore, some reworking of the
constitutional schemes has to be done. There
should be certain inbuilt constitutional devices.
It is one thing to talk of ethical standards. But
what can Agarwalji do? Some 70-year old
Minister was beaten up by his own partymen
and he was stripped in front of his leader. Even
though Agarwalji brings in this kind of a
resolution before the House, yet he cannot stop
these things. So, the point is to institutionalise
certain changes, changes to really arrest and to
really eliminate certain tendencies. Therefore,
what we really need is an interconnected reform
process in the political and social spheres. Now,
why 1 feel that this is incumbent upon us is I,
as a Communist, feel that the people at large
are thinking that the politicians of our times
are failing to discharge the historical
responsibility that is given to them. It is not a
Question of finding one man alone because the
times have changed. In Science, you cannot have
one single neutron or one single Einstein. So
also in politics, you cannot have an individual, a
outstanding leader. It has to be a collective
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process. Now the realm of knowledge is so
widened. It is only when we collectively put
our minds to evolve a kind of inbuilt safeguards
in the process itself, only when we have certain
changes in the Constitution and have
thoroughgoing reforms which will embrace all
the areas of human existence, of national
existence, that we can make a meaningful break
with the kind of situafion that we are faced
with. Therefore, I think that that kind of a
process has to start. Things like Lok Pal Bill
can be a very good beginning. But I think that
every day we will have to work towards
devising new corrective methods to strengthen
transparency, to strengthen accountability, to
strengthen the democratic process and to
encourage an atmosphere of meaningful
debates, discussions and intercourses. It is only
through our efforts and application of our
collective intellect that we can really move
forward. With these words, Madam, I conclude.

it % e i (FaRR) : ITaray v,
qgel ar O 98 T uae st w1 S AfdfewEe
TeeEm o a9 =1 Seive %3 Y T,
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ReiregyA a1 § 9e safere 58 w1 § % st
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iz g ¥ 1 S F 9@, HO FHIE AG B W/E
TR o foraa o ¥R [0 B 12 910 T TH
TR e AT AR TN Afea |
g H Wt S = st <Y A TR anfe) 33
g % A T s @ ae # feegra @
T 1 FaaR T SRR O e e
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T FF fF a9 @ =Y agwfa @, vl fe w5t
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SHRI TARA CHARAN MAJUMDAR
(AStAM): Madam, while supporting the
Resolution moved by hon. Member Shiri Satish
Agarwal. 1 beg to submit that corruption has
spread to all walks of li s involving not only
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politicians and bureaucrats at higher level but
also those at the lowest level of all aspects of
life, making corruption a way of life itself. It
has not only damaged the basic structure of
democracy, but has also made all laws
irrelevant. There is no rule of law. There is no
accountability on the part of anybody ecither in
the Government or in other departments
governing the affairs of human life. *

In my State, Assam, Government jobs were
being sold in auction openly. The malady spread
to the Public Service Commission which is a
Constitutional body. There is no question of shy _
merit in selection of candidates for jobs. The
person who pays the highest gets it. In a poor
State like Assam, Rs. 200 crores were looted
from one Government Department that is, the
Veterinary Department of the Government of
Assam. Inquires have révealed involvement of
burcaucrats, roliticians and Government
servants from the highest to the lowest level.
An inquiry by another responsible Government
officer has revealed that there are such scams
in twelve other departments of the Governmerjt
of Assam. But curiously enough, no inquiry is
being conducted t6 find out the extent of the
amount looted an the persons who are involved
in those scams. .

Such scams involving looting of public
money are there not only in Assam but in all
the other States of India. There are the C.ID.,
the Antj“Curruption and other departments
dealing with corruption but no action is being
taken by them to bring the culprits to book.

Lumpen clgments have taken over mest
political parties and Even Govemnments, These
elefents have mo connection with the ethos and
the high ideals that led the Indian people to
make sureme sacrifices and undergo sufferiags
in the movement for attainment of freedom.
And, I am proud that } was a participant inthat
movement and had to suffer much during the
freedom maovement. There is no check by
political parties to prevent criminals from entery
into politics and being elected as
represematives of the people. The stories of
politicians are stories of rags-to-riches. People
without any propetty, after coming to politics
or Government service for a period of five years
are seen driving cars, raising multi-storey
buildings. W= saw in newspapers a few days
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back that a Private Secretary of an ex-Minister
was found in possession of one crore of
rupees.

5.00 p.m.

The existing law to deal with corruption has
become irrelevant and inadequate. The
Parliament should seriously think of replacing
the present law with the most stringent one in
order to deal with corruption adequately and
expeditiously. In China, those people found
guilty of meddling with public funds are
executed. Crores of them are being executed.
Our laws are not so stringent, but the necessity
to bring in stringent laws to deal with corruption
has arisen. We, the Members of Parliament,
should seriously think of replacing the existing
laws with the most stringent ones {0 deal with
the manace of corruption effectivety.

This Resolution should receive the support
from the whole House and we should find out
effective measures to curb it which is eating
into the vitals of our society. Thank you.

SHRI SURINDER KUMAR SINGLA
(PUNJAB): Madam, at the very outset, I would
like to welcome this Resolution of Shri Ram
Das Agarwal. Shri Agarwalji expressed deep
sentiments against an issue which is agitating
the minds of the Indians. Both the Houses of
Parliament at different points of time have been
debating this issue for the last so many years,
but the wisdom of the two Houses remained
inadequate in throwing up some legislations or

- raising some political canscioysness in the
country to fight against this evil of corruption.
Fhis Resolution, in fact, touches a very basic
issue. As rightly stated by Agarwalji, if the
kndian State remains corrupt, the basic
foundations of our State like democracy will
wither away. This Resolution talks about
carruption only, but my colieague from the
Communist Party says that some criminal and
sgotarian elements are also undermining the
#xistence of the Indian State. I wish that this
algp became a part of this Resolution.

I would like to add one more issue, i.e.,
political morality which is really causing havoc
with our various institutions and we.are’really
moving towards destroying these institutions

which we developed in the last thirty years of

[RAJYA SABHA]

Resolution 2

the post-Independence period. I want to sa
something about political morality by sayin
something about the land of Gandhiji.

You know, this country witnessed Hajuriz
Khajuria-Khajuraho scene. People would lik
to see whether they are fighting a politic:
battle of principles. Certain people who are nc
sharing power and the loot in the Governmer
get hijacked in a hired plane and stay in a five
star hotel.One would like to know as to wh
paid for it. It is a recent event which everybod
knows. I would not like to remind you of th
other tssues of 1977. That is why I was sayin
to a friend of mine, Do not go just five-six yeai
back; the issues will really go hack to a lon
time-to 1977 when the Government wa
breaking up. A very senior leadex of Shi
Ramdas Agarwal's party went and #pytoache
somebody and said, “We are willing t
withdraw charges of corruption-and th
commission of inquiry. You support th
Government in the Lok Sabha.” Is not this a
issue which disturbs more than what the mone
exchange does?

SHRT NILOTPAL BASU: Can you wait fc
a mirte? Is it your contention that it starte
in 19777

SHRT SURINDER KUMAR SINGLA
Well, I am not saying that. But it goes back 't
a long time. It is not confined to:
(Interruptions)... Corruption is growing fror
day one: -

SHREI NILOTPAL BASU: There should nc
be # cur-off-date then.

SHRI SURINDER KUMAR SINGLA: Th:
is what I was saying to a friend of mine, not t
confing-it tg just five years.

SHRI NILOTPAL BASU: Let us not delv
into -a cut-off date.

SHRI SURINDER KUMAR SINGLA: 1 ar
mentionitg an event of 1977. (Interruptions,

" SHRINILOTPAL BASU: He is mientionin,
1977 as-the cut-off period.

SHRISURINDER KUMAR SINGLA: 1 ar
just mentigning an event of 1977 and th
political morality. Very recently in U.P.
Government was functioning accarding to th
rule of law. The'same Mr. Agarwal's party brok



293  Private Members’

the Government up. Then somebody was made
the Chief Minister. After three months they
withdrew the support. This is a case of
political corruption. Is it not?

SHRI SATISH AGARWAL: No. It is not
corruption.

SHRI1 SURINDER KUMAR SINGLA:
What is it then?

It is not just money. | am talking of political
morality also. It is the political immorality
which is the most dangerous thing to a
iemocratic. institution. Democracy was

iunctioning. You tried to subvert the functioning

»f democracy. It is a classic case of destroying
iemocracy. My point is that this Resolution
1eeds to be amended. furtheér. Mr. Basu
nentioned it and I myself am mentioning the
;ase of political morality. and Hajuria and
<hajuria and so many other things. They are
nore dangerous.

I am coming to the basic point. Is not India's
solitical class looking like a ghost of corruption
Ul the time? For example, the securities scam.

think, you need to really think and search your

ioul when you make charges against
ndividuals. As regards the security scam it was
yperating earlier. It was a system failure. It
itarted in 1985 and it was at its height in 1989
it which time Mr. Basu's party was also
upporting the Government. (Time-bell)
viadam, I have to have a long time. Do not
listurb further. (Jnterruptions)

THE VICE-CHAIRMAN (MISS SAROJ
{HAPARDE): I am not disturbing. This is not
‘air. Withdraw your words.

SHRI SURINDER KUMAR SINGLA:
Jkay, I withdraw.

THE VICE-CHAIRMAN (MISS SARO]
{HAPARDE): We are not going to tolerate this
tind of language against the Chair.

DR. BIPLAB DASGUPTA (West Bengal):

1e said, "You are disturbing me." It is an insult
o the Chair.

THE VICE-CHAIRMAN (MISS SAROJ
CHAPARDE): Mr. Singla, this is not fair. You
;houid be careful in using the language.

SHRI SURINDER KUMAR SINGLA: I am
vithdrawing. 1 was disrupted.

[19 JULY 1996}

Resolution 294

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): I have given you nine minutes.
I have given only five minutes to others.

DR. BIPLAB DASGUPTA: I am sorry,
Madam, mentioning this. I have been noticing
the behaviour of this particular Member for the
last two weeks. (Interruptions)

SHRI SURINDER KUMAR SINGLA:; He
is misbehaving for years together. He is doing
like this for the last four years. (Interruptions)
That is what | amr saying. You have been
disturbing the proceedings of the
House....(Jnterruptions)... You have been doing
so for the last four years. ...(Jnterruptions)...

SHRI1 NILOTPAL BASU: Mr. Sing!a,
correct your figures. ...(/nterruptions)... He has
been in this House only for the last two years.

THE VICE-CHAIRMAN (MISS SAROQJ
KHAPARDE): Please cool down.
..(Interruptions)... Please. ...(Interruptions)...

DR. BIPLAB DASGUPTA: He should
behave himself. ...(Interruptions)...

SHRI SURINDER KUMAR SINGLA: He
should behave himself. ...(Interruptions)... He
must learn how to behave when in the House.
...(Interruptions)... Madam, I am coming to the
point. This scam has been occurring since 1985
onwards. It is the economic reforms which
discovered that there was a scam. It could be
discovered only when the system was opening
itseif up and when the market forces were
opening themselves up. It is only after that you
were able to discover that certain people were
looting the public sector banks.
...{Interruptions)... Please do not disturo me.
...(Interruptions)... I am not going to yield.
...{Interruptions)... Madam, kindly ask them to
sitdown. ...(Interruptions)... My pointis as long
as the JPC was there, for a moment the
burecaucracy and the administration were
punished, the whole Parliament was sullied
because they were observing the politician
everytime. There was everyday drama of
levelling false charges against one politician
or the other. So this is the class which we have
in this country. In order to grab political power,
there was an extensive and false propaganda
of corruption without any basis and everytime
there is the ghost of scams and scams. So, this
is the tragedy which the country is going to
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suffer. This is the work of a propagandist party.
I do not want 10 name them. They live only on
propaganda. People know this. It is truc that
there is corruption. I would mention one or two
cases, I would like to quote from today's
newspaper in which Mr. Basu has mentioned
that this corruption would be reduced. Reduced-
-when” When there is transparency, where there
is democracy, when there is accountability and
when there is collective thinking. 1 want to
quote today’s Statesman—Our Mistake-Basu.
L Unterruptions)...

SHRI NILOTPAL BASU: Which Basu?
nterruptions) ...

SHRI SURINDER KUMAR SINGLA:
I am quoting from The Staresman.
nterruptions). ..

DR. BIPLAB DASGUPTA: He is not a
Member of this House. ...(Interruptions)... You
must substantiate what you arc saying.
(Inrerruptions). ..

SHRI NILOTPAL BASU: Which Basu are
you referring to? ({nterruptions)... Which
Basu?

SHRI SURINDER KUMAR SINGLA: M.
Basu, Chief Minister of West Bengal
.(Interruptions)... What has happencd? The
State Assembly of West Bengal remained closed
for eleven days. ...(Interruptions)... They were
looking for; they wanted to know about the
report of the inquiry commission which was
conducted by the judicial officer of their
Government. It was not presented to the clected
people of the West Bengal Assembly. They did
not have the right to know as to what was
contained in that report.

DR. BIPLAB DASGUPTA: Madam. what
is this going on?

SHRI SURINDER KUMAR SINGLA: 1am
mentioning about corruption.
...(Interruptions)... | am mentioning about the
benami property. ...(Interruptions)... I am
talking about corruption in West Bengal.
.nterruptions)...

DR. BIPLAB DASGUPTA: You have to give
a notice first. ...(/nterruptions)... Madam, 1 am
«n o poii of order. Madam, the point which
the. L.on. member is raising has nothing to do

[RAJYA SABHA]

Resolution 2§

with the subject which we are discussing hei
now. We are discussing about scandals etc. an
how to handle them. This is the subjec
...(Interruptions)... The hon. member is talkin
about what the West Bengal Assembly he
done and what it has not done. Is it proper ft
the Parliament to discuss the affairs of an
Assembly?

I am asking this question, can he do that
He is doing this. I am raising a point of orde

SHRI SATISH AGARWAL: I don't think
is discussing the behaviour of the Assembl:
He cannot discuss the behaviour of th
Assembly.

SHRI SURINDER KUMAR SINGLA: T a
only saying that ...(/rizerruptions)

SHRI NILOTPAL BASU: Madam, yo
must expunge the proceedings. This is not i
the rules of the proceedings of the Houst
Madam, 1 want a ruling from you.

DR. BIPLAB DASGUPTA: Madam, w
want a ruling from you. Can you do it or ca
you not do it?

SHRI1 NILOTPAL BASU: Madam. we a1
prepared to accept everything he speaks in tk
House (Jnterruptions) but this must not go o
like this.

DR. BIPLAB DASGUPTA: Let there be
resolution put properly or a motion be put, somw

notice or something.

SHRI SURINDER KUMAR SINGLA: 1 a
talking about the corruption in the State of We
Bengal. Five thousand crores of propert
AInterruptionsy...

THE VICE-CHAIRMAN (MISS SARC
KHAPARDE): Mr, Singla, do you want a rulin
from the Chair or do you want to talk t
yourse!f? Mr. Basu, what is this? Do you wai
a ruling? on top ol that there is a cross tal
between you and the other side. This is not fai
1 just would like to draw the attention of th
hon. Member—Mr. Singla, you sit down—th
Resolution which says,

"Having regard to the fact that corruption
increasing day-by-day endangerir
democracy and lowering the political an
ethical standards, this House resolves th:
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there is an imminent necessity to evolve a
mechanism to tackle the problem."” We are
not discussing any State Assembly here. So
please don't discuss any Assembly here.

SHRI SURINDER KUMAR SINGLA:
Madam, I am not discussing the Assembly here.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): I am giving you only two
minutes.

SHRI SURINDER KUMAR SINGLA:
Madam, You cannot say like this to me.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): No, I can say. [ think | am here
as a Presiding Officer. If a Member is going
peyond the time, 1 have to see.

SHRI SURINDER KUMAR SINGLA:
Madam, you permit me, they are taking away
my time.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): 1 have permitted you for 17
ninutes, Mr. Singla.

SHRI SURINDER KUMAR SINGLA:
Madam, they are always disturbing me and they
re not allowing me to speak. The question was
1 was raising a point of accountability, some
ransparency. The report with me is that there
~as no transparency in the Wakt Board
yroperties. It is the Central lagislation that 1
wm talking about. (Interruptions)

SHRI NILOTPAL BASU: Another point of
srder, Madam. There is a judicial enquiry
nstituted into this, headed by a sitting judge
f the High Court. Now what he is saying is
srejudicing the judicial proceedings. How can
1e refer to something which is totally against
he rules of the House?

SHRI SURINDER KUMAR SINGLA: After
1988, a Chief Minister with fanfare talked about
udicial enquiry.

It took eight years and still it has not come
nto being. Then what happened? Some
narchers were going to the mosque and 100
eople were killed in this march.
Interruptions)

SHRI NILOTPAL BASU: Madam, please
wte this. If this is the precedent, this House
will ...(Interruptions)...

(19 JULY 1996]

Resolution 298

SHRISURINDER KUMAR SINGLA: The
Jjudicial enquiry is a cover-up of the misdeeds
which are happening.

DR. BIPLAB DASGUPTA: Can he say that
the judicial enquiry is a cover-up?
(merruptions) Just a minwte. (Unterruptions)

SHRI SURINDER KUMAR SINGLA: You
address the Chair.

DR. BIPLAB DASGUPTA: How can you
say that the judicial enquiry is a cover-up?

SHR1 SURINDER KUMAR SINGLA: It is
an attempt to cover-up. The Judicial Secretary's
report was a cover-up. It was not tabled in the
Assembly for 11 days.

DR. BIPLAB DASGUPTA: He is talking
about the report. (Interruptions)

SHRI SURINDER KUMAR SINGLA:lam
coming to the point, Madam. If you don't permit
me to speak. they will speak all the time. It is
not their monopoly to speak in the Housc all
the time.

SHRINILOTPAL BASU: You get your facts
Straight.

DR. BIPLAB DASGUPTA: Come out with
facts. (Interruptions)

SHRI NILOTPAL BASU: Speak on the
Resolution. {{nterruptions)

SHRI SURINDER KUMAR SINGLA: I am
talking about the Resolution. Don't teach me
how to speak. (Interruptions)

DR. BIPLAB DASGUPTA: You do not
know the ethics of the House.

SHRI SURINDER KUMAR SINGLA: You
don't have any sense of ethics. (/nrerruptions)

SHRI NILOTPAL BASU: Mr. Singla,
transparency was the biggest casualty at the
Centre during the last five years of your
Covernment. Transparency was the biggest
casualty. (Interruptions)

DR. BIPLAB DASGUPTA: Mr. Singla, 1
concede your Government's expertise in
corruption.

SHRI SURINDER KUMAR SINGLA: What
ahout corruption in your own State, West
Bengal? You have corrupted the whole State
of West Bengal. (Interruptions)



299 Private Members'

DR. BIPLAB DASGUPTA: All right. Go
on. (Interruptions) -

THE VICE-CHAIRMAN (MISS SARQJ
KHAPARDE): 1 think hon. Members should
maintain their cool. (Interruptions)

DR. BIPLAB DASGUPTA: We will not say
anything. Let him talk anything.

SHRI SURINDER KUMAR SINGLA: They
can speak anything, but when I am speaking,
they are so much disturbed.

Madam, I just want to make one point. The
people in the country have said: 'No; we
surrender; these people cannot be taught any
lessons in honesty’. Our mistake was to accept
them and hope that they would do the needful.
But they are not doing the needful. That is the
grievance. (/nterruptions)
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THE VICE-CHAIRMAN (MISS SARO]

KHAPARDE): Mr. Singla, youy time is up. I
will call the next Member.

SHRI SURINDER KUMAR SINGLA: Let
me finish, Madam. Just two-three points.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): How long would you take to
complete making your points?

SHRI SURINDER KUMAR SINGLA: Last
point, Madam.

It is the contention of Mr. Basu...

SHRINILOTPAL BASU: I will present you
with a mirror, Mr. Singla.

SHRI SURINDER KUMAR SINGLA: Look
at yourself in the mirror first. I will present you
with a bigger mirror.

THE VICE-CHAIRMAN (MISS SAROJ

KHAPARDE): What s this running
commentary, Mr. Basu?

[RAJYA SABHA]

Resolution 3

SHRI NILOTPAL BASU: He is addressir
me, Madam.

THE VICE-CHAIRMAN (MISS SARC
KHAPARDE): You are unnecesarily creatir
problems.

SHRI NILOTPAL BASU: He is addressir
me -instead of the Chair, Madam.

SHRISURINDER KUMAR SINGLA: We'
do I have the right to comment on you
suggestion or not? Do | have the right or not

SHRINILOTPAL BASU: He should addre
the Chair.

THE VICE-CHAIRMAN (MISS SARC
KHAFPARDE): You should tell him that 1
should address the Chair and not yourself. Yc
are not doing that.

SHRINILOTPAL BASU: I stand correcte
Madam.

SHRI SURINDER KUMAR SINGLA:
think I have a right to comment on h
suggestion. he said that depoliticisation w
taking place. He suggested that there shou
be some kind of a State control on everythin
On the other hand, my point is that corruptic
is growing because of ‘the presence of a lar.
number of public sector understakings. First
all, we saw the involvement of banks in t
securities scam. Then in the case of sugar, t
Government was involved. Therefore, n
whole contention is, my whole point i
Government is the biggest problem. The peog
in the country must understand thi
Government is the biggest problem. The rc
and size of the Government must-be reduced
the minimum. If the people of India want
corruption-free - State, the role of tl
Government must be reduced to the minimu:
Wherever you find there is corruption, it
because Government is the biggest problem

THE VICE-CHAIRMAN (MISS SAR(
KHAPARDE): Please conclude now.

SHRI SURINDER KUMAR SINGLA: D
have the freedom to speak in the House or nc
Why am I being interrupted by Membe
whenever I want to speak? If they do not allc
me to speak, I will see that they alsodo r
speak. I have the capability of not letting the
to speak. If they misbehave with me, they :
responsible for it. |
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SHRI NILOTPAL BASU: Madam, | seek
your protection. (Interruptions) 1 seek for
protection.

SHRI SURINDER KUMAR SINGLA:
What protection? Everytime, you do not allow
me to speak.

SHRI NILOTPAL BASU: I seek your
protection, Madam. He cannot threaten me like
this. This is unprecedented. (Interruptions)

SHRI SATISH AGARWAL: Let him
conclude, Mr. Basu.

SHRI NILOTPAL BASU: But Agarwalji,
when he is threatening me like this, | have to
seek the protection of the Chair. He cannot
threaten me like this. (Interruptions)

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr. Basu, he also needs my
protection. please keep your cool, sit quietly
and listen to him so that my job would be more
easier. Okay?

SHRINILOTPAL BASU: All right, Madam.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Now, Mr. Singla, please
conclude.

SHRI SURINDER KUMAR SINGLA:
Madam, | would like to make one suggestion
here. As I was pointing out, the role and size of
the Government must be reduced to the
minimum, if we are seriously interested in
curbing corruption in India.

The second thing is about the Lok Pal.
Myself and my party have been pointing out in
the House the immediate need to establish a
Lok Pal. This has been pending for long. The
Government had promised that they would
come up with the Lok Pal Bill. Therefore, let a
Lok Pal be established immediately so that the
serious problem of corruption could be tackled.

Let the Lok Pal Bill cover everybody,
including the Prime Minister. This is my second
suggestion.

My third suggestion is, you have to
strengthen the political parties. This is where
the question of selecting good people come in.
As Mr. Agarwal has rightly said, if the political
parties are not choosing the right kind of people
to represent them in the State Legislatures and
Parliament, you will have all kinds of criminals

[19 JULY 1996]

Resolution 302

coming in. Therefore, the political parties have
a major responsibility in this regard in seeing
that they select proper leaders.

This is all 1 wanted to say, Madam. Thank:
you.
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THE VICE-CHAIRMAN (MISS SARO)J

KHAPARDE): Shri Jalaludin Ansari not
present.

Yes, Mr. Minister.
Just a minute, Mr. Minister. | am sorry.
Dr. Radhakrishna Murty is there.

I am sorry, Dr. Radhakrishna Murty. I could
not see you there.

SHRI SATISH AGARWAL.: Up to what time
will the debate go on?

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): He is the last speaker now...
(Interruptions)

SHRI SATISH AGARWAL.: When will the
Government respond? Shall we conclude it
today?

[RAJYA SABHA]

Resolution 3

THE VICE-CHAIRMAN: (MISS SARO
KHAPARDE): The time is up to 5-42 PM. |
started around 3-15 PM. It will go on forten t
fifteen minutes more.

SHRI SATISH AGARWAL.: I don't douk
your capcity to calculate time. 5-42 PM is al
right.

THE VICE-CHAIRMAN (MISS SARO
KHAPARDE): Thank God. At least you don’
doubt my capcity to make calculations an«
things like that.

DR. Y. RADHAKRISHNA MURTY
(ANDHRA PRADESH): Madam, If they don’
have the patience, 1 will retire.

Madam, I am a ten-day infant in this Hous:
During this period I have seen that a lot of hea
has been generated everyday. 1 feel a littl
different to rise, but, with the moral suppor
given to me by some of my colleagues here,
want to say a few words.

1 want to speak on the operative part of th«
Resolution. Its content is very sensitlive anc
very general in nature. Quite a lot of it has beel
said about corruption, the series of scams etc
etc. But, I am afraid, the only thing that wa
not mentioned is the trickel-down effect the
political corruption in this country had on the
abodes of God, the temples of our country
Leave it alone.

The first thing 1 would like to mention i:
about the evolution of corruption itself. The
first stage was when our great national leader:
were ruling the country. Pt. Nehru said tha
every blackmarketeer would be hanged on the
nearest lamp-post. That stage was over.

We come to the second stage wher
politicians had no direct relationship witt
corruption, but it was indulged in indirectly
through agents.

In the third stage it was said, “Corruptior
is universal. Therefore, we need not be afraic
of indulging in corruption directly also.”

We have now reached the fourth stage wher
mantriks, mafias and tantriks have come intc
the field, and the money got through corruption
has gone into Swiss banks etc. etc. The first
point I would like to mention is the lack of
transparancy, which is the root cause of the
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political corruption. The so-called Official
Secrets Act is a guise for so many scandals. It
may be Defence purchases, it may be sugar
scandals, it may be telecom scandal, it may be
urea scandal and so on. I am not going into all
those things. When Shri V.P. Singh took charge
in 1989, he declared that his Government would
be an open Government, but, unfortunately, it
was a short-lived Government. Again we got a
closed Government. The great democracies in
the globe like France, Italy, South Korea, Japan
and some of the autotracies in South- East Asia
have been experiencing political corruption, but
they have their own methodology wherein their
Ministers and PMs were tried and severely
punhished. But, unfortunately, in our country
we have enjoyed almost full freedom and have
been very generous and affection of our people
was partially blind to what was going on.
Probably they took it lying down as the
necessary or inevitable evil, until we have this
judicial activism. Now since that judicial
activism is available—though we have to take
it with a pinch of salt—it is probably
unavoidable.

The second point I would like to make is
regarding electoral corruption. I do not know
how many of us have come to this House
without the money power. Somebody has tried
to take care of it and the Election Commission
has tried its level best to get rid of this factor,
but there was a hue and cry. To the extent he
did it, we appreciate it. Probably it has to be
taken to its logical conclusion. Electoral
refornis have to come in and the Legislature
has to think of radical electroal reforms to curb
corruption and money power+in elections.

The third point is that money power has
come to rule our country at the corporate level,
at the land- lord level. Money bags wait in the
Five-Star hotels whenever a Government is
going to change to instal a Government of their
liking both at the Centre and in the States. It is
a great testimony to the democracy that we are
enjoying here. Our Constitution lays down
equitable distribution of wealth and also of
means of production, but we have yet to see
that. Probably till we fulfil that obligation of
our Constitution, this part of corruption would
not be changed.
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Our tax laws are very slack. We tave not
had our land reforms. They are only o paper.
Money is also controlling our Fourth Estate.
So many things are planted. People wih crime
records are shown as saints. They picturse even
devils as saints and people come to believe
them. '

Then coming to administrative level, there
is a lot of interference and political patronage.
We have our bureaucracy, which has no
backbone and which is lying low and is bending
backwards. Probabiy you have seen T.V. seriais
like *Yes, Mr. Minister’ and ‘Yes, Mr. Prime
Minister’. We have reached a level of the
politician—bureaucrats-criminal nexus. Now,
we have come to a stage wherein we have to
fight it at the legislature level at the judiciary
level as well as at the public level. The Lok
Pal, the Lok Ayukta, can go into hibernation,
as long as we do not have a political wiil, a
strong political will. That is what is required
now.

The second thing, as I said, is the equitable
distribution of wealth so that the money power
does not rule this country.

The third thing is that the education level
of our population should be raised so that the
commonman's awareness increases and he does
not have to, as Members have pointed out, elect
the criminals into the legisiatures and the
highest bodies. An example of our national
leaders is there for us. (Time bell}) Thank you,
Madam.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Are you angry with the Chair?

DR. Y. RADHAKRISHNA MURTY: With
due respect to the Chair, 1 want to conclude.

THE VICE-CHAIRMAN (MISS SARQ)J
KHAPARDE): Please take two more minutes.

DR.Y. RADHAKRISHNA MURTY: Okay,
Madam.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): When | rang the bell, it was just
a warning to you that you should conclude in
the next one or two minutes. Please go ahead
and take two more minutes.

SHRI ASHOK MITRA: Others should
emulate it.
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DR. Y. RADHAKRISHNA MURTY: For
example, our great national leaders are there.
The spirit of our national movement is there.
We pay only lip service to it. We give lectures
from the platforms."We follow them by default.
So, ethical uprightness is the thing that is
required now along with other measures which
I had enumerated. "Satya Meva Jayate" is
inscribed everywhere in qur gcountry and | wish
that is followed correctly by every individual,
particularly by politicians. Thank you, Madam.

THE MINISTER OF STATE IN“THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
S.R. BALASUBRAMONIYAN): Madam Vice-
Chairman, the Resolution moved by Shri
Ramdas Agarwal is general in nature. About
ten Members have participated in the
discussion. Mr. Ramdas Agarwal who moved
the Resolution made a very lengthy speech. He
spoke for about 45 minutes. I only assure and
confirm that we condemn corruption and corrupt
practices. It is in the Common Minimum
Programme of this Government that we would
give a corruption free and a clean Government.
So, I can assure the hon. Member that we stand
for a corruption-free Government. But its
eradication s a continuing process. He was
trying to say as if from the Independence days,
the Government had not taken any steps to
eradicate corruption. It is not correct to say
that the Government has not taken any steps.
Of course, we need some more mechanism. |
do agree and we can feel that we need some
more steps to check corruption at the high level.
The Government has taken a number of steps.
The Government has always been alive to the
need for eradication of corruption at all levels
of the administration. The drive against

+Translitcration in Arabic Script.
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corruption 1n public services is a continuing
process and to achieve this objective an
elaborate vigilance system has been
established. Primarily, it is the Secretary of the
Department, Head of the Department who is
responsible for checking corruption in his
Ministry and his Department. There is a Central
Vigilance Commission and a Central Bureau
of Investigatiany and two other agencies. Apart
from these, there is anAdministrative Vigilance
Commission in the Ministry of Personnel and
Public Grievances and Pensions.

With a view to eradicating corruption from
the public life, the Prevention of Corruption
Act was originally enacted in 1947. This Act
has been further strengthened by the enactment
of the Preventign of Corruption Act, 1988
which is moré¢ comprehensive. The new Act of
1988 provides for widening the scope of
definition of the terms "publc servants”
including the office bearers of the registered
cooperative societies engaged in agriculture,
industry, trade or banking, etc. A provision has
been included in this Act for setting up of
special courts to try the offenders under this
Act. In this Act, there is an incorporation of
offences under section 161 to 165(a) of the IPC.
In this Act, there is an incorporation of definition
of the term "known sources of income" to mean
only lawful sources of income.

Mr. Bisi, referred to the Santhanam
Committee report. The Central Vigilance
Commission, set up in 1964 following the
recommendations of the Committee on
Prevention of Corruption, popularly known as
the Santhanam Committee, has jurisdiction and
powers in respect of matters to which the
executive powers of the Union extend. It advises
the Government on the further action to be taken

' against delinquent public servants besides

assisting the Government in ensuring that
complaints of corruption or lack of integrity on
the part of public servants are given prompt
and due attention. Any disagreement with the
advice of the Commission is required to be
explained to the Parliament by the Government.
The Common Minimum Programme announced
by this Government has reiterated its
commitment to a corruption-free and clean
administration. To this effect, they have made
it very clear that the Bill to set up the Lok Pal
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will be introduced in the Budget Session. The
Bill will cover all the Ministers, Cabinet
Ministers, Ministers of State and Deputy
Ministers and Members of Parliament also.
Already we have a Draft Bill. It has been sent
to the Law Ministry. It is at the stage of printing
by the Ministry of Law. I think, as far as [ know,
it has actually gone to the legislative section
and it is at the stage of printing.

The endeavour of the Government is to have
the Bill introduced at the earliest after
following the prescribed procedure. While hon.
Members will get ample opportunities to
suggest suitable modifications after the Bill is
introduced in Parliament, they are welcome to
give their suggestions so that they may be taken
into account while giving a fihal shape to the
proposed Bill.~

Almost all the Members havé made one
point, that is, the mechanism will be Lok Pal.
It has been debated and discussed in both the
Houses of Parliament on a number of

occasions. The concept of Lok Pal has been’

discussed for about three decades now. In {966,
the Administrative Reforms Commission had
recommended-that the two institutions, Lok Pal

and Lok Ayukta, should be set up covering the

Central Government and the State
Governments to look into complaints against
pubtic servants regarding injustice,
maladministration and corruption. In
pursuance of that, Lok Pal Bills were
introduced in 1968, 1971, 1977, 1985 and 1989
but could not be enacted. During the December,
1995 Parliament Session, while answering a
supplementary to Starred Question No. 142 in
the Lok Sabha, the Minister of State for
Personnel mentioned that on the basis of the
informal consultations held with certain leaders
of political parties to work out a consensus on
this issue, it was decided that the Lok Pal Bill,
1985 would be redrafted taking into account
suggestions made by Members in the House
on 6.12.1995, besides effecting the necessary
technical revisions as may be required. A note
with a Draft Bill was submitted to the Cabinet
which, however, deferred a decision then.

The Common Minimum Programme
announced by the present Government has
reiterated its commitment to a corruption-free
administration. It also states that a Bill to set
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up a Lok Pal will be introduced in the Budget
Session of the Lok Sabha. The Bill will cover

the office of Prime Minister as well. All the

Members of Parliament will be required to
declare their assets yeatly before the Lok Pal.
So, we are committed to bringing inthe Lok
Pal Bill at the earliest. If members have any

" suggestions to make, they can give their

suggestions. They will definitely receive due
consideration and, if nced be, will also be
incarporated in the Bill. Thank you.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Thank you very much, Mr.
Minister. Agarwal Ji,...... (Interruption).

SHRI MD. SALIM: Madam, I have a paint
to raise. How long will we take Tor a Private
Member's Business? It is normally two and a
“hatf hours. Now you are going beyond that. It
is hot fair” Normally it is from 2.30to S p.m.

.This time, we did start a little late because the

reply of Mr. Yadav was felayed. But 1 want to
-know from you for how long we will continue
and how much time we have taken already.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): We started around quarter past
three and the debate went on up to 5.42 p.m.
Now, the Minister has replied and the hon.
Member is going to say something about it.
And therefore, you know the procedure. It will
take hardly ten minutes.

SHRI MD. SALIM: Madam, the Session is
continuing for another fortnight at least and we
are getting the next Friday and the one next to
it also. I do not think that we should continue
with this now. We should rather have the
statement of the Minister now. He can reply.
This can be taken up later. We should not set a
bad precedent. Normally, we have two and a
half hours for Private Members' business.

This is the normal convention. '!]ns is how
we have been doing this. (Interruptions) now,
I want you ruling, Madam. (Interruptions) 1
think we should finish the Private Members®
Business now. (/nterruptions)

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDRE); The Minister has given his
reply to the Resolutjgn. Now, the hon. Member
is going to speak and thereafter, we will take
up the statement of the Home Minister.
(Interruptions)
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SHRI MD. SALIM: Madam, we are
stretching the Private Members Business too
‘far. My apprehension is that this will create a
precedent, and later on, we will find it difficult
to manage.

THE VICE-CHAIRMAN (MISS SARQJ
KHAPARDE) Who should be blamed for that?

SHRI MD. SALIM: He took more than one
hour to finish his speech. {({nterruptions)

THE VICE CHAIRMAN (MISS SAROJ
KHAPARDE): He hardly spoke for thirty-five
minuts. He was within his time. (Interruptions)
What about the other Members? (Interruptions)

SHRI MD. SALIM: That means we are to
be blamed. (Interruptions) The Private
Members' Business should not continue any
more. We have already crossed that limit.
{Interrupiions) 1 have not pointed it out earlier
o you. But now I am peinting it out to you
that you should take a decision. Mr. Agarwal
can reply later on. It is not that his Resolution
is going to be finished. He will have an
opportunity to speak. (Interruptions)

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Now, Mr. Agarwal has to reply.

SHRI MD. SALIM: He can reply on the
2nd August, 1996 also. There is no problem.
The time allotted for the Private members'
Business has exhausted. Now, you can ask the
Minister to make a statement.

He is sitting here for making a statement.
(nterruptions)

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): It is a question of only ten
minutes now. (Interruptions)

SHRI NILOTPAL BASU: The House will
sit beyond six o’ clock. Is that your suggestion,
Madam?

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): That is not my suggestion.
Ultimately, you have to decide it whether the
House will sit beyond six o'clock or not.
(Interruptions) If you are not in a mood to sit
beyond six o’ clock. I have no objection. But I
am not going to run the House in this manner.
(Interruptions)

SHRI MD. SALIM: The Minister will not
reply today. He will not participate. He can
lay the statement on the Table of the House.
That is my submission. (Interruptions)
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So, I can take up the statement of the Home
Minister now. Mr. Home Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI INDARIJIT GUPTA): Madam, the other

- day, I had stated in the House that after 1 had

visited Bihar, particularly the villages where
this massacre had taken place. I would be able
to come back to the House with some more
information and detials. 1 am sorry there has
been a little delay in preparing the statement
which is rather lengthy, I am afriad. [t is about
4 1/2 pages. So, if you with, I will now make
the statement and if you so desire, | can lay it
on the Table of the House also.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr. Salim, I woud like to take
advice from you now because 1 won't be able
to give any ruling.

SHRI MD. SALIM: Madam, you can take
the sense of the House.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): I am putting a question to you.
You are also an hon. Member of this House.

SHRI MD. SALIM: Madam, this is a
lengthy statement (Interruptions)

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): From today onwards, I have to
take advice from everybody. (Interruptions)

SHRI MD. SALIM: Madam, as far-as [ am
concemed, I should say that it should be laid
on the Table of the House. Today is the fag end
of the week-end.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Why?
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SHRI RAMDAS AGARWAL: If the
clarifications were to be taken up later on, then
it should have been made on Monday instead
of today. Then what is the value of this
statement?

He should have given it on Monday itself.

SHRI! INDRAIJIT GUPTA: I would be
obliged, Madam, if you give you consent for
me to lay it on the Table of the House because
I am to repeat the same exercise in the Lok
Sabha within five minutes or less than five
minutes. There is a bit of a problem. The
statement can be discussed; clarifications,
questions and all that can be taken up later.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Okay. You can lay it on the Table

of the House..... (Interruptions)
IR (AT TS @rad) : Sifen, ag
St .

SHRI NILOTPAL BASU: Madam, in this
House we have a right to seck clarifications.
That should be there, but given him the next
opportune time to give clarifications ...
(Interruptions)...

SHRI RAMDAS AGARWAL: Madam, he
has to present himselt in the Lok sabha
immediately, within five minutes. How cun
clarifications be sought in five minutes?
< (Interruptio:s)...

SHRI MD. SALIM: Subject to the
availability of the Minister we can seek them
on Monday or Tuesday? ...(Interruptions)...

SHRI NILOTPAL BASU: Sufficient time
should be provided for seeking clarifications.
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STATEMENT BY MINISTER

Incident of arson and massacre of people
in Bhojpur District of Bihar on 11th
July, 1996

THE MINISTER OF HOME AFFAIRS
(SHRI INDRAJIT GUPTA): Madam, I lay a
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statement on the Table of the House on the
incident of arson and massacre of peope in the
Bhojpur District ot Bihar on 11th July, 1996,
.(Interruptions).

SHRI NILOTPAL BASU (West Bengal):
Madam, the point is preceisely raised that you
can take the sensc of the House, but so far as |
am concerned, 1 would not like to sit beyond
six. So, clarifications can be sought on some
other day, 1 meun. on the availability of the
Minister.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr. Agarwal, what do you
think?

SHRI RAMDAS AGARWAL (Rajasthan):
Madam, I think that his statement should not
have been placed on the Table of the House
today if there was no time to seek clarifications.
But since it has now been laid on the Table of
the House, it is better-because this matter is
also very important and it is necessary to seek
clarifications right now; otherwise, its
importance would be lost.

YA (FAH O GIId) : TR 914,
Y S FE TE W@ A

DR. RANBIR SINGH (Uzstar Pradesh):
Madam, clarifications can be sought later.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): I am told by the Secretariat that
Monday is a Budget day. So, we can seek
clarifications on Tuesday. Will that be all right?
Mr. Minister, is it convenient for you to give
clarifications on Tuesday?

SHRI RAMDAS AGARWAL: Then what is
the use of laying this statement today?

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): I do not want 10 make any
comment from here. I think we can adjourn
the House now. I adjourn the Houe till 11.00
A.M. on Monday.

The House then adjourned at fifty eight
minutes past five of the clock till
eleven of the clock on Monday, the
22nd July, 1996.



